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NAME OF I.IIE COMPANY: Vishsisht Kumar Gova|
VS.

M/s. Mahamaya Exports M. Ltd. & Ors.

SH'CTION OI" TIIE COMPANIES ACT: 3971398 of the Companies Act 1956 and24l/242 of the
Companies Act 2013.
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Ld. Counsel for Respondents No. 5 & 6 says that they have filed reply and a copy has

been furnished to the counsel for petitioner who seeks time to file rejoinder. Let the rejoinder

be filed within two weeks with a copv in advance to the counsel opposite.

2. Ld. Counsel for Respondents No. 1 to 4 undertakes to file reply within two weeks with a
copy in advance to the counsel for the petitioner. Rejoinder, if any be filed within tvvo weeks

thereafter with a copy in advance to the counsel opposite.

List for further consideration on 17.10.2016.

(cHrEF JUSTICE M.N4. KUMAR)

8.9.2016
(P.K. Sud)
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